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I this situation, setting P Qf two 
Mills in Coimbatore would result in 
toppage of supply of sugar cane to 

Chittur Mill from Coimbatore. There-
fore, I request the Centeral Government 
to take a decision which would ensure 
regular supply of Sugar Cane to Chittur 
Sugar Ltd. 

(,I) Central Government help to 
Utter Prade b in view of power 
crisi due to Ore at Obra Therma I 
Power Station. 
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(vii) Need to upply sufficient ~uantlty 
of rice to Kerala 

SHRI E . BALANANDAN 
(Mukundapuram): A very serious 
situation has developed in the State 
of Kerala due to ,failure of the centre 
to supply foodgrains in order to main-
tain the statutory rationing system in 
the state. Due to last ycar~s serious 
drought, the local production of paddy 
was next to nil; and therefore the avail. 
lability of rice in the open market is 
very little; and moreov~r, due to the 
restrictions irnpos d by the surp 
states in the matter of buying of Rice 
from these states by Kerala Civil Supp-
lies Corporation, this i also re tricti 
the rice supply in the state. Consequen-
tly, the rationing system in the tate is 
collapsing and the price qf Rice is 
going up daily. 

Therefore. it is very urgent that 
Government of India should supply at 
lea t two lakh tonnes of Rice to Ker I 
state per month to meet the present 
crisis and to maintain the statutory 
Rationing system in the state. 

(,iii) Ear1y completion of Buxer Coil,er 
Dam In Bbojpur 
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MR. CHAIRMAN: We now take 
up the next item. 
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MR. CHAIRMAN: Have you said 

enougb ? I will give you my ruling; 
This should be put up to the Speake r's 
consideration and it will be done. 

CRIMINAL LAW (AMENDMENT 
BILL-Contd.) 

MR. CHAIRMAN : We will now 
take up further consideration of the 
following motion moved by Shri P. 
Venkatasubbaiah on 18. November, 
1983, namely: 

'That the Bill further to amend 
the Indian Penal Code, the Code of 
Crimminal Procedure, 1973 and the 
Indian Evidence Act, 1872, as re· 
ported by the Joint Committee, be 
taken int 0 consideration'. 
Now, Shri Amal Datta. 

SHRI AMAL DATTA (D imond 
Harbour): Mr. Chairman, Sir, the main 
thing about this Bill and the weI como 
being is that it has come at last ro~ 

consideration a~ passing by the House. 

Sir, a hue and cry was raised b, 
tbe people and by the Press and it was 
taken up by Parliament as early as in 
April, 1980, It is Qn that basis that 
demude:. woro _made _ that_ Itr_t pur. 


